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18.11.88 LaVC  

I1j 

in the Central Administrative 
Tributial Ban gal ore Bench, 

Bangalore 

ORDER SHEET 

Contempt 	 ...... t......*of 198g 

Applicant 	 in 	 Respondent 
A.N0.274 to 278/87(F) 

Y.G. Yeri &4. ors. 	 General Manager, S.C.Rlys., 
Secunderbad & anr. 

Advocate for Applicant 	 Advocate for Respondent 

Shri R.U. Goulay. 

Date 
	

Office Notes 
	

Orders of Tribunal 

15.11.881 
These applications filed u/s 17 of the 

Act, pray to initiate proceedings against 
the accused,;uoder Contempt of Court Rules, 
for having not obeyed the Orders of the 
Tribunal in A.Nos.274 to 278/87(F). 

The accused persons are not impleaded 
by name, making them personally liable, as 
required. Instead, they are impleaded, onl) 
in the name of Office, which they are 
holding. 

The application is otherwise in order. 
If approved, it'may registered and placed 
before Court for eden, on 18.11.68 (dt. 
specidfied by the Registrar). 

Submitted for orders p1. 

Petitioners by Shri Chandrakant 

Goulay. Admit. Notices to the pespon—.r 

dents. Personal appearances of the 

respondents is dispensed with for the 

oreseit. C1l on 21.12.1988. 

),IV C 	 11(A) 
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Data 	 Office Notes 	 I 	

Orders of Tribun& 

Pejtjoe'and their nunsel 
I 	I 	 i, i 

absent, Shri'1S files Memo '? poarence 
.12 	1 for respondents an

1 
Prays foi four weeks 

time to tile rep1,\as hie.intructiona 

are that the resp

j

nent8'have oplied 
with the ordere. T

P me asked fr allowed. 
- 

Tho 	
/ 

matter'is taxed or heerión 27,1.89 

Respondents will f1 ' thetr 	before 

that date afld have.i copy the of eered 

on the petitionereJ' 
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27 .2 

In the Central Admini%tratjve 
Tribunal Bazigalore Bench, 

Barigal ore 

Order Sheet (contd) 

Date 	 Officer Notes 	 Orders of Tribunal 

M(A) 
27.1.1989 

Petitioners and their counsel 
assent. Shri M. Srderangaiah for  
the respondents prays. for further 
time of 4 weeks to file the reply 
to the petition. Time asked for 
allowed. Call on 27.2,1989 for 
hearing. 	 V 

MEMBER (A) 

KSPVC/LHARrI 	 - 

Applicants by Shri Pradeep Kumar, 

Respondents by Shri DS. He prays for two 

	

weeks' time to file reply. 	Prayer granted. 
Call on 16.3.1989 in 'cases not heady for 
hearing' *  

vc 	 m(i) 

/LHAR: 16.3.69 	. 

Peitianers by Shri Chandrakanth. 

RespondEnts by Shri M. Srer-

rar1gaiah. Shri Srmerangaiah prays for 

time till 27-3-1989 to file the reply - 
and argje the matter. Prayer grand. 

Call an 27-3-1989. 

A 	. 	
. N(A) 
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Dat 	I 	Office Nctes 	 Orders of Tribunal 

27.3. 
KspvcJS11 	 S 

Petitioners by Shri Chandrakanth 

Goulay. Respondents by Shri MS@. 

Reply of the respondents fil9d. Copy 

furnished to Shri Gouley. 'We have 

heard both sides. We are satisfied 

that the respondents who were bound 

to finalise the seniority list have 

not so far done the same which they - -. 

are bound to do even now. Shri MS 

prays for time till 31.3.1989 to 

finalise the seniority list and produce 

the same. We consider it proper to 

grant this request of Shri MS. Call 

on 31.3.1989. Let a copy of this 

order be servedon Shri MS forthwith. 

.31.3.1989 

11(A) 

ORDER 

Petitioners by Shri 'Chandrakanth 

Gdulay. Respondents by Shri rl.Srireria—

iah.' Shri 'Srirangaiah files a Memo 

annexingcopy of the order No.H/P.612/ 

III/TTE dated 28.3.1989 made by 'the 

Divisional Persone1 Officer, Hubli. 

We have perused this order. We find 

that this order in lettcr and spirit 

implements our,order made on'U,ll.1987 

in A No.274 to 278/ 7  and the further 

order made .by'us on 27.3.1989 in these •' 

petitions. 	S  

/s''the respondents have implemented 

11 
our order in letter and spirit these 

contemptof court poccedi'ng5 are l.iable 

to be dropped. We, therefore,, drop1 

thse contempt of court proceedings.. 

But this does not prevent the petitioncr 

from challenging the order dated 28.3 .89 

if they are still aggrieved. 

(K.S'.Puttaswa)4 	(p.s rinivasa1) 
SJ.C. 


